w

HIGH COURT OF JUDICATURE AT
LLAHABAD

A

Notification
No. 3% jivg-27, Dated: Allahabad: os-o2- 2016

In exercise of the powers conferred by sub-section 1 (b) of section 21
of the Bengal, Agra and Assam Civil Courts Act, 1887 as amended by the
Uttar Pradesh Civil Laws (Amendment) Act, 2015 (U.P. Act No.14 of 2015),
the High Court is pleased to direct that an appeal from a decree or order of a
Civil Judge where the value of the Original suit in which, or in any proceeding
arising out of which the decree or order was or is made whether instituted or
commenced before or after the date of publication of this notification in
Official Gazette did not or does not exceed twenty five lakhs rupees for

purposes of filing appeals shall fie to the District Judges.

By order of the Court,

{Sheo Kumar Singh-)
Registrar General

No. 22689 Nvg-27,  Allahabad Dated: o{—okrye/(

Copy forwarded for information & necessary action to.

1. All the Private Secretaries attached to the Hon'ble Judges of the High Court,
Allahabad as well as Lucknow Bench, Lucknow for information of their
Lordships.

2 All the Personal Secretaries / Personal Assistants attached to the Officers of
the Court for incorporating amendment in the books of the Officers.

3. The Senior Registrar, High Court Lucknow Bench, Lucknow.

4. The Secretary, Bar Association, High Court, Allahabad.

5. The Secretary, Advocates Association, High Court of Judicature at Allahabad.

6. The Secretary, Oudh Bar Association, High Court, Lucknow Bench, Lucknow.

7 All the Assistant Registrars of the Court at Allahabad.

8. The Stamp Reporter, High Court of Judicature at Allahabad.

9. The Head Bench Secretary, High Court of Judicature at Allahabad.

10.The Chief Documentation Officer-cum-Chief Librarian, High Court of
Judicature at Allahabad. )

11.The Director, Institute of Judicial Training and Research, Vineet Khand,
Gomati Nagar, Lucknow. .

12.The Director, Printing & Stationery, U. P. Allahabad with the request that he
will get the notification published in the next issue of the Official Gazette of
the Uttar Pradesh and 10 copies of the so published Gazette notification be
provided to the Hon'ble Court.

By Crder of the Court

Mstraf General
o=



High Court of Judicature at Allahabad
Order

In pursuance of the provisions of sub-section 1 (b) of Section 21 of the

Bengal, Agra and Assam Civil Courts Act, 1887 as amended by the Uttar
Pradesh Civil Laws (Amendment) Act, 2015 (LI.P. Act No. 14 of 2015), the
High Court is pleased to transfer all the First Appeals arising from a decree or
order of a Civil Judge, where the value of the Original Suit in which or in any
proceeding arising out of the decree or Order was made whether instituted or
commenced before or after the date of publication of Notification No. 35/1Ve-
27 Allahabad, dated 05.02.20186, in the Qfficial Gazette, did not exceed twenty
five lakhs rupees, to the resepective District Judges having Jurisdiction who

may either decide it himself or assign it to any Additional Judge subordinate to

him.
BY ORDER OF THE CHIEF JUSTICE
Sd/- Dr. D. Y. Chandrachud
Hon'ble the Chief Justice
Dated: 69-02-28/4,
No. 2342 /2016/1.R.(IyAllahabad, Dated: ©9 - 02.2016

Copy forwarded to the following for information and necessary action:-

1 All the Private Secretaries attached to the Hon'ble Judges of the High
Court, Allahabad with the request to apprise their Lordships.

2. Senior Registrar, Lucknow Bench of the Court, Lucnow for information
of the Hon'ble Judges and all concerned. :

All Bench Secretaries of the Court at Allahabad,

-4, All the Personal Secretaries / Personal Assistants attached to the

Officers of the Court for incorporating it in the books of the Officers,

The Stamp Reporter, High Court of Judicature at Allahabad.

o

j %2l

. 6. The Chief Documentation Officer cum Chief Librarian, High Court of
Judicature at Allahabad.
7. Section Officer Admin. 'H' (Administrative Record Room).
L

hiee Kdmar Singh-T)
Registrar General

In of the above notification followed by order by Hon'ble the chief Justice, the
cases, details whereof are mentioned below, stand transferred back to the concerned
District Court for determination at their end.

The Incharge Computer Centre is, therefore, requested to update the information of
the cases mentioned in the list annexed herewith, in the data base of the Hon'ble High
Court.
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List of Civil Cases transmitted to District Courts of Pecuniary Jurisdiction up to Rs. 25,00,000/- (Twenty Five Lakhs)
under the orders of Hon'bie The Chief Justice

Judgment Valuation of "
S No Case Type FiHe No Year District Passed By Appial Petitioner Respondent Letter No. & Date
Addl Civil SMT. MADHURI DEVI AND KAILASH CHAND BARNAWAL AND 3
1 l CR [ 294 [ 2014 ( Azamgarh } Jitige ] 525,000 ANOTHER OTHERS , 112~ q /_2 hé
+—4
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Sheet1

List of Civil Cases transmitted to District Courts of Pecuniary Jurisdiction up to Rs. 25,00,000/-
(Twenty Five Lakhs) under the orders of Hon'ble The Chief Justice

SNo  YPeOF cioNo  Year  District  Judgment Valuation

Case Passed By of Appeal Petitioner Respondent Letter No. & Date
[ CR 218 | 2012 Mirzapur Civil Judge | 1,000,000 |~ SUBRAM MAINT ANAND KUMAR AND ANOTHER U24- jo/2 / 16 ]

AWADHESH H

z CR 343 2011 Mirzapur Civil Judge | 700,000 | NARAIN SINGH SHYAM JI SINGH AND OTHERS 121- o /2 / 16

AND ANOTHER

CR 106 | 20086 Mirzapur Civil Judge | 222,000 PANNA DEVi BHUDEQ & OTHERS 122 - lof2]]g
. Addl Civil RAVI KUMAR KAILASH CHANDRA AGRAWAL AND b

CR 2012 Mirzapur Judge 800,000 AGRAWAL OTHERS 122- tc/216

Gzeriat f’gg/(
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List of Civil Cases transmitted to District Courts of Pecuniary Jurisdiction up to Rs. 25,00,000/{Twenty Five Lakhs} under the orders of
Hon'ble The Chief Justice

S No ?::e:f FileNo| Year District ;‘a‘ggo";eg; Vak‘:;t’;} of Petitioner Respondent Letter No. & ij
, - 1 2015 Allahabad | Civil Judge | 00,000 “USH:kESHEYKUWR SMTAESJ‘:\;BS_?HI\Q;LSVIYA 14 b2 [lé
257 2012 Allshabad | Civil Judge | 2,113,246 NAS'MUC’;TF:EE“QAN A0 SmAgABS:slﬁﬂﬂng 13- U2 16
2 CR OTHERS
i CR 506 2011 Allahabad | Civil Judge 9,500 S%’;‘féﬂgﬁg'“ Asmgﬁﬁ'&? AND | sqm 3 [2t16
a CR 407 2009 Allahabad | Civil Judge | 1,000000 [SMT. MA'g?:E\;'SJA'N AND PRﬁxquCn'?éTNHDEquIN » ,; " !2 } '
5 - 446 2001 Allahabad | CivilJudge |  593.000 SHIVMOHAN MUNZRU | o, A“F{AM’ZA:NGD%'}AP‘;ERS o~ 1 /)ali6
8 R 535 2012 | Allahabad Aﬂﬂ'dgcg’" 5,000 VISHWA NATH SN orvERs 139~ 4 |2 [’ 6
. én 218 2011 Alahabad | Civii Judge | 1,400,000 MUSLIM SIDDICI :m‘g“gfm,smfﬁ% 138 — Il[_z e
8 CR 462 2002 Allahabad | Civil Judge 1000 Tribhuwan Soni 13+t ! 2/ @

/ééaﬁ’»db’ﬁ
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List of Civil Cases transmitted to District Courts of Pecuniary Jurisdiction up to Rs. 25,00,000/- (Twenty Five Lakhs) under the orders of Homn'ble The Chief Justice

Type of Cases| Case No Party Name District Valuation ’Tudgment Passed by_r Letter No.&Date—’ -
fa
E.A. 67— Jop3. [P Sahkand Avas Ll Allaa o ad. & 0O~ | fetd (o J&J} 155 <11 02 &
Mr Feng Mis by & s
A 694 -202| Suronthra Krnmes { 6,1 ) e 1§56 ~ 11-02-7]
! ot Nieals Ve <ves | Mltbaboacl - | €116, oo/ | Gl Tty
EA R ~2ov) Mahendra Fratap Singly o5 1,5 A, ooy ($7e 11021
S Krishna chandra Sxenac o | HAhabad, /57 ?‘?9/‘ “ 'zﬁ*%
£a 671 -2p)q Execdive Evgg.+0rs v Aty - o 6 82,5)4-9) C\'w‘PJ’uctgw ICE « 110208

Ml Lallpsi owolSow

£ 101~20)) |Movitand Aakash cos Vi Ravicshurms A 7,06/ CTry— el Civif T aa }1$9 <« J1ovy
H Rasael Dudorey &L s, M I 1
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List of Civil Cases transmind to District Courts of Pecuniary Jurisdiction up te Rs. 25,00

2

,000/- (Twenty Five Lakhs) under the orders of Hon'ble The Chief Justice

SL. Type of Cases| Case No. Party Name District Valuation Judgment Passed by | Letter No. & Date
No.
L |FAFO. 186413 Ran Prcsed ot Lo, Garsh Aliebaloed | 7,992,000/~ | Adh. i ‘ts"/l 02.204
2 . 2412 | Roy Kanas. w3 Lo Sopican Alatabad. | 7,943,000/~ | pex. Mc;/u 0z, %016
3 u 2%8M9-)2 Deri W Vinay uwan, Alohabad . | |, oo, fm/- {}ql.mgg_\ I‘W/n 022016
4 “ G5B ~12 Debardil, v Avws Maman Alababed | 77, SD,GtrO/— M&-Gwl&dgz lq?,/n 02.201&.
5 | * Soa-12 | Alzal Ma-q,Saml Mo, Alchalad . | &,41,250/ - Coil Sedge. | 149/ 11020 2016
6 “ 639 - 0€ 3w Gompah vy, Sk Mubdosrien Allowanad - | 11, 00,000~ ACT. 190 /i1 02.. 2014
7 : 8/(—09 Bochan Boa_wb Mohd Sam Alehaled .| 3,235,084/- | cF. 187/ 11.02. 201g
8 ! £92-02 | Bayibso Parad w <BI Alobabad | 8,26,019.38 | AT (0:d) | 152/ 11-02. 2014,
% “ [163 28 | Rmayh o8  Mahowde Alghobed | 20, goo/— CT. 155/ 11.02.20\
10 b B2 -3 | Memou, v Avasials Alphadaed . | 2,050/ AT () 1S4/ )i.02. 201
11 :
12
13
14
15
16
17
18
Dabe~ 1ign Fop, 2014 Stnanite: wﬂﬁ”é
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List of Civil Cases transmitted to District Courts of Pecuniary Jurisdicti

&

B -

on up to Rs. 25,00,000/- (Twenty Five Lakhs) under the orders of Hon'ble The Chief Justice

CH:AMRMM VLM)

AR,

SL. | Typeof Cases| Case Nao. Party Name District Valuation Judgment Passed by | Letter No. & Date
No.
L | Hre  |§9%-93. | Mohoshuar Poscd & Colledtor Mrzapuwn. | 25300, 000/~ CT 17/ 10, 02. %ol
2 A 3207~ 0k | Mogan (alika. w8 piredal Morzapus. 2,'5:;,411@:/- CT . [1%’:/ 10.2.. 1),
3 " 293 93 Khadevon W Adya - /‘ﬂrmfm \,crm’/— ACT. j|‘3,/ 0.2 20l
4 Gl 23-03. Scuehpandar & Kadler, Mivzajour | 410/—- Y. 20/ 0.2 i
5
6 1
7
8
9.
10
11
12
13
14
15
16
17
18
Dfie — o l’fllo? 201 Signat\l%‘y%



